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A IVE 	-I :.CENT: AL, ADA IN ISTA t 	:'TR , ~B UNA L 
BENQA ORGALORE 

. "'Second T loo r 
Co*MM'erc-i6l C~omplbx, 

Indiranegar:q - 
Miscellaneous Application N o.,SZ21 in Beingalore-364 - 

Datled: 	 -1994 8 MAR 
&PPLIC&TION NO(s) 	lil of 1993i 

ARPLICANTS: 	 RESPONDENTSis'ecretary. Ministry of, 
Smt.N.,S.Nagarathna V/S. 	Def en'ce,N ew Delhi and Others* 

TO. 

-1* 	Sri.M.-Narayanaswamy,Advocate~ 
No.844,Upstairsql76h-G-ft&s Main Road$ 
Fifth Block,Rajajinagar~Bangalore-10. 

29' 	Sri-M-S-Padmarajaiah,Cintral Govt. -Stng.Counse.1, 
High Court Building,Bahgalore-1. 

3.. 	Sri.O.SridharanpAdvocate,,Kndirainahal Lodge, 
Fifth Main# Gandhinag-ar,Ban§alore..~9. 

IUBJECT:- Forwarding of copies of the Ordiei~s passed by 
the Central Admini6tre-tive Tribuna.I*Bangaloreo. 

xx X- 
. ~Please find enclosed herewith a copy of the 

OR-DER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on' 28-02-1994, 

~

.K-U'EPUT Y REG ISTRhR V 
JUCIICIAL BRhNCAiES. 
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n D  n 	Be ch -a 

:Bangalore'. 

ApplicationNo .... .. .......................... e ........... Of 199 

ORDE.R-.. SHEET .(contd) 

-'Off ice Notes 68 te - 
. 	Orders of Tribunal 

(PKS)VC (VR)M(A) . 

FE9RUARY 28,1994. 

ORDER ON M.P.NO.8 OF-1994 . 

We have heard the learned-standing 

counsel, apropos this application seeki-

ing. more time to comply with the direc-

tion of this Tribunal. The judgme nt 

of the Tribunal under reference ha's 

since been upheld by the Supreme 'Court. 

In that situation we think that the 

Government should be more t~han anxious 

to* comply with the directions of the 

Tribunal subsequently affirmed by the 

I Supreme Court. But, then from A.hat 

we are bld to-day and from the'te.cords 

produced before us there does not appear 

to be any anxiety on the part of the 

administration to comply with the orders 

of this Tribunal, subsequently upheld 

by the Supreme Court as well. . While 

we must record our. strong, dissent and 

iexpress our displeasure regarding the 

!delay involved in the implementation 

.of the Tribunal's order, we howeve-r,____1,x_ 

laccede to the emphatic plea made by 

the learned "Standing Counsel for more 

';time, Acceeding to his request for 

!further extension of time,we - grant 



f our months time to comply with the 

orders as from to-day. We make it 

clear to the learned Standing Counsel~_e 

through him to his clients, -that on 

no account any further extension of 

time will be granted. Let a copy of 

this order be made available to the 

Government counsel. We direct that 

one more application of a similar nature 

said to be pending in O.A.No.9/94 but 

listed before the other bench is ordered 

to be 'brought before this Bench and 

disposed off in like terms. 

PSP - 
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CENTRAL Abm I NISTRAT IVE XR TBUNAL 
L R 

-ond'Floor,, 
Commercial Complex, 
Indiranagar, - 
Banaalore-560038. 

Dated: 

OCT 1993 
APPLICATIOIN NO(S) 	11" of 	1993. 

RE 5 P 01.~,D E NIT Is 	Secretary,ministry of 
h 	ot h em, de enOr,,;7cY7,,v dell 

T.O. 

-1. 1111 MNarayan a Swa.,,jiy,Ad.vDcatett4o.8411T O Upst'.ai---rc-, 
17th-G-_Main Road Fifth B1o.-k,P1aja'Jr%.a­er, 
Banlgalore-W) 0-1 0a 

2, The Dir~ei tctor.Aeronautical Developraent'; '~Sfallblishaient, 
G61f.R.aman nagar Post,Banqalore-560 0938 

Iiiah rGourt Building,. B arigalore-560 001. 

do Sri'.O.Srildharan..Advocate, Indiram- ahal Lodge, 
'-;14,h Main PLoad,G'ardhina'gar.Bangalore-560 W9. 

aubj*.a.t:- Forward -i n 
. 
Q of coo ies- of ~-he Or-der 	ss~p d by A. 	__p~_ - - 

Pleasefind encloped'herewith a copy of , tho 
ORDERISTAY/ INTERIM ORDtR passed by. this Tribunal In the 
above said apPlication(S .. ) n- 18-10-19 93.. 



IS BEFCRE THE CENTRAL A114RCISTRATM TRIBUNAL 
BANGV-M BENCH : BANGALORE 

DATED THIS THE 	 DAY OF OCIUBER 1993 

Present: 

Hon'ble Mr. Justice P.K. !*iyamsundar 	-Vice-Ciairman 

Hon'ble Mr.- V. Ramakrishnan ... Member [A] 

APPLICUICN NO. 111 /93 

Sirrt. M. S. Nagarathna 	 Applicant 

[Shri M. Narayanaswamy ... Applicant] 

ve 

Govermnent of India and otliers, 	 Respondents 

(Shri, M.S. Padmarajaiah for R-1 to 3 and 
Shri 0. Sridharan for R-6 to 91 

This application having come up before this Tribunal for 

consideration of M.A. and admission Hon'ble Vice-Chairman,, made 

the following: 

0 R D E R 

1. 	This matter which was disposed off earler along with a batch 

of other matters is once again recalled and posted for for further 

hearing. Accordingly we have heard the same once over. The 

learned counsel" for the respondents 6 to 9 Shri 0. Sridharan 

maintains that in the light of the latest decision of the Supreme 

in INDER SAWMY V. UNICIN OF INDIA AIR 1992 SCW 3682, the 

decision in 
Pint~, 

s case which we have followed while disposing 

other connected cases is no more good law. 	We would 

r, 	 t 

to IR17A T 	I the 

o take this opportunity to direct the AAministration to 

A 	s aspect of the matter also into consideration as well. 

If #my vo VO 
think th6Lt Pinto's case has become nonest in the light 

Inder Sawhney's case it is open to them to take appropriate 

action following the same but otherwise if they think that Pinto's 

case is still good law and has not become nonest in the light 
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Of Inder Savihneyls case they - will have to follow the decision 

in pinto# s case and will r . 
egulate the rights of the parties 

In this view of the matter we dispose Off this 
acoordinglY. 

application directing the dePa~t to consider the . 
cases by 

following Pinto's case subject to the impact of the decision 

.in Inder saWhney's case. If the result of such consideration 

is not favourable, to respondents 6 to 9 r it will be open to them 

to approach this Tribunal 'for relief if any. We make it. clear 

that the department 
. 
will follow the decision in Pinto's case 

made W-the-6m* IN the case of Inder subiect to whatever 	act - 	
I 

Sawhney. All this will have to be done within three months. 

I~et a copy of this order be sent to the respondents for their 

information. 

MEME3ER [A] 	 VICE-CHAIRMAN 

0 



C NTRACAIDS E 	MINISTRATIVE TRIBbNAL 
BANGALOREBENCH 

Second Floor 
Cammercial Cop mplex p 
Indiranage'r 
Bangalore-560 038. 

Dated: S E P 1993 
APPLICATION NO(s). 111 of 1993. 

AP21icant(S)Smt.N.S.Nagerathna V/s. -!-- 	 ~12222D~2nt(s)5ecreterygMinistry 

To 	 of Defence.New Delhi & Others. 

Smt.N.5-.Nagarathn@ V Senior Scientific Assistant,Aeroneut-ical 
Development, EstE:blishment.C.V.Ram2n Nagar, Bangalore-560 093. 

Sri.M.Narayana S,wamyq Advocate, 844,Upstairs.1 7th 1 G 'roe in, 
Fifth Bl,ockv Rajejineg2r.Bangelare-560 010. 

Tho-Secretary.MiniEtry of Defence~South BlockNew Delhi-11. 

The Scientificx Adviser & Director General,R& D.,".5outh Block, 
New Delhi-11. 

The Director,flet6nautical Development Establishment,, 
C.V.Romen Ne.gar,B2ngalore-93. 

6 9 	Sri.D.C$Aher.S.enior Scientific A~ssistant,ARDE.Pashen.Pune-477021. 

7. 	Sri.Suresh Chandre.Senior Stientifica Assistent,NCML, 
Post Bag No.10012,,GPOPune-400 001. 

B. 	Sri.M.Parthiban,,Stenior Scientific Ass istant,GTRE, Be ngalore- 93. 

Sri.S.Narendrakumar,Senior Scientif ic. Assistent,GTRE:,B'lore-93. 

5ri.A.G.Prats~ 5-inhe.Sr.Scientific Asstt.GTRE.BangFIore-93. 

Sri.Mangam Babu Reo,5r.Scientific Asstt.ADF-,BanQalore-93. 

Srub.M.S.Padmarejeish,Central Govt. Stng.Counsel 
High Court Bldg.Bangalore-560 001. 

SUBJECT:- 

Please find enclosed herewith a copy of the ORDER/ 
STAY -/INTERIM ORDER.passed by.this Tri buna'l in the above said 

18-08-93. application(s) on ----------------- 

D 	REGISTRAR 
U  UDICI 	PR DICIAL BRANCHES. 



Applicant 

BEFORE THE CE,NTRA,L.ADMI.NISTRATIV'E TR IBUNAL 
BANGALORE BENM# BANGALORE 

DATED THIS DAY THE ISTH OF AUGUST.1993 

Present:- Hon'ble Justice Mr.P.KeShyamaundar Vice.Chairman~. 

APPLICATION NO.111/1993 

a 

Uj 
L) 	 C_ 

CAL 

50t. N.S. Nagarathna, 
Senior Scientific.A6848tant, 
A*D qE*9 
C.V. Raman Nagar, 
Bangalore — 560 093 

( Shri M.N. Swamy — Advocate 

V * 

19 The Government of India, 
repo by'ite.Secretary, 
to Governm-entl, 
Ministry of Defence 
South Block, 
Now Delhi — 110 011 

2. The Scientific Adviser 8,. 
Director General, 
.R&D q South Block, 
New Delhi — 110 011 

3* The Director, 
Aeronautical Development Establishment# 
C*V* Raman Nagar,, 
Bangalore — 560 093 

D.C. Aher, 
Senior Scientific Assistant, 
A.R D.E.t 
Pas4an, - 
Puns --~ 411 021 

Suresh, Chandra,, 
.Senior Scientific Ass.istant, 
N.C.M.L. 
P.B.N6.100129 G90p Pune-400 001 

N. Parthiban 
Senior Scientific Assistant, 
-G.T.R.E 
Banoelore — 5-60 093 

S* NarGndra Kumar 
Senior Scientific Assistant 
G T.R E .9 
C:V* Raman Nagar, 
Bangalore — 560 093 



I 	 — 2 — 

a. A.G. Pratap Sinha 
Senior Scientific Assistant t  
G,T*R *Eo, 
C,V. Raman Nagar g  
Bannalore — 560 093 

9. Mangam Babu Rao, 
Senior Scientific Assistantq  
A.D.E. 
C4V. Raman Nagar, 
Bangalore — 560 093 Respondents 

( Shri M.S. Padmarajaiah — Advocate ) 

This application has come Yp today 

before this Tribunal for orders*  Hon'ble 

Justice Mr,P.K,.Shyamsundar, Vice Chairman made 

the following: 

0 R D E R 

This case was 'posted for hearing an 

20.9.93. Since similar cases have been disposed 

off today i.e. in C.A*'No.320/93#  322/939  323/93 

and 324/939  with the consent of both parties,, 

I have re—posted this case to today and treated 

it as listed for today. Follouing the order made 

in OAs referred to supra, I direct the Department 

to consider the claim of the applicant for awarding 

x he benefit of the judgment rendered in. Pintols 

ase 
I 

referred to in CA's referred to supra. The 

Pepartment will take a decision in this behalf 

within three months from the date 'of receipt of 4 

U 

 

UE--COP'V 	
copy of this order. No costs. 

Sa—
W 

VICE CHAIRMAN 
RAIL Ik 	litich 



CMNI'AAL. AOM-M TRATVE R 
L BANG~LIOOIE tENCH 

7~— 

S 	n'd eco. Floor, 
Commercial Complext, 
Indiranagar, 
Bangalore-560 .038. 

D'at ed:- 2 0 J Ut 1994 
IN 

A  PL P MATJCI~. 

'DENTS: APPL.MANTS: 
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SuLject:" Forwarding,lief cQpies 	Grders pp&sAe, b.y—th-e.-.- 

Central admin-is-L- rativb Tribl~;nal,Bangalore.. 

popy nf thoj'WRDER/ 
.1-lease f ird, encliDs,~!,j ",erewith a.. 

the above pa s -,.bd by 'this T ri-bunal- ..in- 

mentioned aPPlication(s) on-- 

E 	GIS 
AD IG I AL BRPNCHES. 
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Date Office Notes' 	 Orders of Tribun 
I 
at 

PKS (VC.)/VVR (MA 
11,7,94 

Having heard.Shri 0, 

Sreadharan t 'learned counsel for 

the-applicants, wt - think it 

appropriate to direct tbc '%oplicants 

to'file a fresh application if 

they are aggrieved by the 

Governmentts.dispensation..found 

in R-4 produced along w4th the 

application now projectad for 

cons~ideration. All the points 

and contentions raised in this 

application are left open for 

de—novo consideration in the 

event of a fresh original 

application beLng made. With 

this observation g this 

application stands disposed of 

finally.. In the light of the 

above order,, MA N0 0174/94 does 

not survive and' is disposed of 

as havino become infructuous. 
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